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have gince been considered by Gov-
ernment,

(b) whether it is also a fact that
the Federation of the All-India Cot-
ton Powerloom Association has repre-
sented to the Government to accept in

toto the recommendations of the
Powerloom Enquiry Committee; and

(e) if so, Government's reaction
‘thereto?

The Deputy Minister in the Minis-
try of Commer>e (Shri S. V. Rama-
swamy): (a) The recommendations
.of the Powerloom Enquiry Committee
are still under the consideration of
the Government.

(b) Yes, Sir.

(¢) The views of the All India
Federation of the Cotton Powerloom
Association would alsy be taken into
consideration before the recommenda-
tions of the Powerloom Enquiry Com-
mittee are decided upon by the Gov-
ernment.

Shri D, J. Naik: May I know i!
free licences issued to  powerlooms
would affect the production of hand-
looms; and that woulq also affect the
handloom weavers?

Shri S, V. Ramaswamy: Free
licensing as recommended by the
Asoka Mehta Committee will certainly
affect the handlooms ag even under the
present lcensing system there are so
many unlicensed powerlooms which
are affecting the h.and]oom industry.
Therefore, it is very clear that free
licensing will affect the handloom in-

dustry very badly.

Shri D. J. Naik: What steps are
intended to be taken by Government
to accelerate the production of hand-
loom weaving?

Shri 8 V. Ramaswamy: Every assis-
tance is being given to the handloom
industry; schemes for co-operative
socicties are there. There are techno-
logical improvements in the hand-
loom machinery. All these things are
being looked into by the handloom
board and State Governments.
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Shri P. R, Chakraverti: May I
know whether the recommendations
of the powerloom enquiry commitlee
had been accepted by the Government .
and if so, what specific recommenda-
tion had been accepted and imple-
mented?

Shri S. V. Ramaswasy: The Asoka
Mchta Committee’s recommendations
had been broadly accepted by this
Ministry but the main point, namely,
that there should be free licensing of
the powelooms had not been accepted.
The Ministry has submitted to the
Cabinet that free licensing will lcad
to unnecessary and unheathy com-

petition between the powerloom
and the handloom industry. In
fact the Planning Commission
was not originally in favour on

in agreement with us. Later on
they have veered round to our opinion
that some sort of a regulation is necrs-
sary though the control of licences
that we think of is not the only thins
but that there should be fiscal mca-
sures also.

Shri S. M. Banerjee: Is it a fact
that the association of Bombay power-
loom people have demanded the re-
moval of restrictions placed on them
and want the implementation of the
Asoka Mehta Commitiee report and.
if so, what is the reaction of the Gov-
ernment?

Shri S. V. Ramaswamy: The reace
tion ig very definite. That iz one-
sided. On the other hand, there is the
Indian Cotton Millowners’ Association
representing that it should not be
accepted; they have given certain rea-
sons why Government should not
accept the powerloom committee’s re-
port. Then again the All India Hand-
loom Board and many handloom
associations have represented in a
different manner urging the Govern-
ment not to accept this. In view of
these conflicting views Governmcnt
have got to take a balanced view and
then come to a decision.

Shrimati Savitrl Nigam: May 1
know -whether many of the power-
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ioom and handloom weavers associa-
twns had represented lo the Govern-
ment that instead of a few rich peo-
ple getting all the benefit, the benefit
should go to the ordinary wcavers and
free licensing should be done?

Shri S. V, Ramaswamy: Ags 1 sub-
mitted, there are {two views the Asoka
Mehta Committee has recommended
free licensing on the ground that the
licensing system as it is today has
failed but our view is that that is not
the reason for frce licensing; we can
tighten up the licensing system and
adopt fiscal measures.

Shri Thirumala Rao: Have the Gov-
ernment given due consideration to
the representation made by the hand-
loom weavers all over the country
that widespread unemployment would
result in view of this indiscriminate
protection for powerloomg and whe-
ther the Government would take into
consideraiion the economic conditions
«f the country?

Shri S. V. Ramaswamy: We are
taking very serious notice of these
representations because any scheme
that we introduce in the industry
should not result in large-scale un-
employment. The handloom industry,
by and large, gives very wide em-
ployment and, therefore, we have got
also to see how we could protect it.

Shri Oza: May. I know the per-
centage of power looms which are
operating without licence—unlicenced

powerlooms—compared to the total
percentage of powerloomg working
in the country?

Shri S. V. Ramaswamy: It is diffi-
cult to say how many unlicensed
powerlooms are there. The licensed
powerlooms are 1,49,000; 1t is any-

body’s guess as to how many unli-
censed powerlooms are there; it may
be 70,000 or more.

Shrimati Ramdulari Sinha: May I
know whether any protest has becn
made by the handloom industry of
Bihar against the allotment of power-
looms on the basis of existing regis-
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tered handlooms of each State and
what is the number of registered
handloomg in Bihar and Madras?

Shri S, V. Ramaswamy: I do aot
readily have the figures for the hand-
looms in Bihar.

Shri Sham Lal Saraf: May I know
whether the Government are [along
with proposals at the moment for
abandoning the excise duty on pure
powerloom silk fabrics prepared to
issue licences for new powerlooms for
pure silk weaving for which there is
demand, especially in his own Minis-
try, for the export drive?

Shri 8, V. Ramaswamy: As regards
powerloom for silk, there are repre-
sentations from plades like Chicbhalla-
pur where they have said that this
art silk does not pay and that they
should be permitted to convert it into
pure silk. Certain licences have been
given for about 2,000 looms.
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Shri S. V. Ramaswamy: There are
severa]l schemes by which the hand-
Joom weavers are veing assisted; The
State Governments step in, and, un-
der the co-operative scheme, finances
and other facilities such as machinery,
looms, etc., etc., are given.
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Shri S, V. Ramaswamy: Formerly,
four powerloomg were exempt, but
now, under the new Finance Bill, each
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will have ty pay about Rs. 25 per
annum which, I submit, is really in-
oconsiderable. It comes to about Rs. 2
a month, whereas each powerloom
will be making a profit of Rs. 500 per
month.

Shri R. Ramanathan Chettiar: The
nen. Deputy Minister in his answer
1¢ a supplementary question said
that the powerloom industry being
given free licences will affect the
handloom industry. Tf so, may I
know whether the export varieties
will be affectedq more than the home-
consumption varieties and what steps
arc the Government going to take to
give subsidies so that the export drive
could be promoted?

Shri 8. V. Ramaswamy: This ques-
tion of export varieties being affected
has not been analysed. But, by and
large, any free licensing of power-
looms is certainly bound to affect the
handloom industry.

Shri Kandappan: The handloom
industry cannot compete with the
powerloom industry and the hand-
loom weavers are therefore willing
to go into the powerloom industry.
After all, it is the handloom weavers
ihat are being put to trouble, They
are suffering for want of finance.
Therefore, my question is this. Will
Government work out a scheme of
assistance to the weavers whereby
they will switch on to the powerloom
industry with the hecessary financial
agsistance from the Centre and the
States.

Shri S. V. Ramaswamy: The point
seems to be whether any assistance
will be given to the handloom weavers
1o shift over to powerlooms. The
main point is Whether this should be
in the private sector or co-operative-
sector. By and large the Ministry
is in favour of Co-operative Sector,
which the State Government can
finance.

Shri S, Kandappan: Can’t the wea-
vers be helped by the Government 80
ihat they can join together?
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Shri S. V. Ramaswamy: The co-

opcratives are there. The State Gov-

ernments will look after that,

Shri Ranga: May I know whether
it is a fact that these powerlooms
arc asked to pay some tax or fee at
the rate of Rs. 20 per month?

Shri S. V. Ramaswamy: It is Rs. 25
per annum per loom.

Shri Ranga: For what purpose is
it being imposed? Is it for the bene-
fit of the handloom industry or for
the powerloom industry or for Gov-
ernment?

Shri §. V. Ramaswamy: The rea-
sons seemgs to be that there was large-
scale evasion of exdise duty as a result
of exemption given to 4 powerlooms
and below, because in a huge shed
having say 50 powerlooms, for every
four powerlooms different names
would be put in order to evade the
tax. To prevent this loophole, the
Finance Minister hag thought it fit to
levy Rs. 25 per annum for eacn loom.
whatever the number.

Export of Sports Goods

+
( Shri Brajeshwar Prasad:
“484. J Shri Bishwanath Roy:
i Shri Sammani:

Will the Minister of Commerce be
pleased to state:
(a) whether it is a fact that the ex-

port of sports goods declined during
the Third Five Year Plan period;

(b) whether the import of materials
required for the manufacture of sports

goods hag increased as compared to
that in the Second Five Year Plan
period; and

raw

(¢) whether the indigenous
materials are not being utilised pro-
perly for increasing the export of
sports goods?

The Deputy Minister in the Minis-

of Commerce (8hri B, V. Rama-
tr-:lmy): (a) No, Sir. The exports





